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_In this case the learned counsel for ‘
the res;_oondents submitted-that the Hon'ble |

gh Court of Mp- has, Stayed- the' order I
passed by, the “Tribunal” dated 22nd Novem=- - !
'ber, 2004 1in Oas Nos. .16/03 and other

..connected, matters vide order ‘dated 20. 6.05
passed in wp No. 3719/2005(5). In view of . ;
- this: the preSent ccp }’iasbecane infructuous |
..and’ accordingly the _same is dismissed. The |,

notiCes issued are. d.ischarged. ' e !
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